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GUVERT T Or A WU HA PRADNSL
LASOU N SiPLOYMENT TRALGING (& FACTO il 55 DiP APl

Letter 0. GL/152:/3, IV/42/ ;71
[

Irom i
v\~ The Addigional decravary to Govi., RN .
: ;\) Lo die T i".\l"'. vepartment, R\ (:(7
Y 4.9, woeecrctariat,
- u.yderabad. ' ,
i

To,
s 5The Chairman, '
Industrial Tribunal - I & IIL,
Iiyderabad. -
Mie Chairann,
addl.Indl.Tribunal-cum-Addl. Lab. Court,
Aylderabad.
Tho Przsiding Officer,
Labour Court- I, IIL ¢ IIX,
tyderadad.
m™he Chairman-cum-Presiding Officex,
Iadustrial Pribunal-cum~Labour Court,
Anantapur, Guntur, ‘arangal, Visakhapatnam,
Grdavarikhani.
Ay deriadad, dated the 14%h _March, 1937
S
5ub:— satablishment - Indul.Tribunals / iabour
Courts in the obtate to comply holidnys
and circular instructions ol the aigh
Court of an.hra Praidesh ~ Reg.

.+ 00000,

I am directzd 0 inform thet in a meeting held
in the Caamosrs of Chisf Secretary on 9.10.96, it haa
nen decided that eideih&@Incusizial Tribunals and. jpbour
Qourtg sha.l comply s, habidoy s QQQuQLx&ulnxw$&ﬂt§59ti$QS
af qgg;ggahsaguntﬁof qupnatgggggsh. o

- - snlce

2 I am therefore to request you to/necessary stepeo
ty ;ive efrcot to the abeve dcciasion.

yours fnilblwlly,

’i—' %_,..-\4':\ —~ Ve, ., (4\0
A

Loy AVUTPIONAL BECRST. TO QUIT.

Copy %o

i : t) :
_//ﬁg; Regigtrar (Menagement/, | pyaerabad
urt of Andhra Pradesh, ¥ .

man o £ Labour, Hydergbad.

The commissioner O
The Iav Department
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